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Hegrdafld. counssl Mr. P.C. Das for the applicants

and ld. counsel Ms. K. Banerjes for the alleged ccntemners.

2. In the original order it was inter alia directed

- , neu
that the respondents shall formulkate aé§creening committes
by the Divisional Commercial Superintendent, Malda in the

line of the screening committee already formed. They were

further directed to send notices by registered post to each

and every petitioner$ in respect of the addresses given in

their petitions by giving them at least one month's clsar

notice to appear before the screening committee on the date
fixed. It is claimed by the alleged contemners that pursuant
to the said directions individual notices were sent to the
petitioners by registered letters whereby they were asked

to appear before the screening committee. The petiticners

also in token of their presence signed in a register maintained
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for that purpose. It is true that in the 8créening Committee

they could not succeed, but that does not give them cause of

action for filing an application for ;nitiation of contempte.

3. Since direction/order passed by this Tribunal was
complied with, there could not bs any applicatiaon for centempt.

Accordingly, the contempt proceeding is dropped and the CPC
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stands disposed of.
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